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• 	 Shri Diiipebnath. 	• 	 ___ 	
T( 

• 

	

Union of India & Ors. 	
() 

	

te 
M/SBR.Dey & K 	diB 	

for 

A.KCh0udhurY. 	
A1ic3rL s) 

A.0 h1, 

- - -r ' 	 -' 	- 	 - 

U FF1 CE NOT 5 	
UAT E 	! 	 C 

I 	 I 

26.4.96 	
Learned counsel Mr B .R .Dey moveS 

this application on behalf of the 

applicant 	unlisted on ground 

of urgency, as the applicant was trans 

ferred and his date of release is 

30.4.96. Prayer allowed. Learned Addi 

• 	 - 	 tC.G.S,C Mr A.K.ChoudhUrY is present 

for the respondents. 

In this O.A. the applicant has 

• 	 :' 	 contested the transfer order No.1(7)/ 

I SE(E)/95-S1677 dated 29.3.96 transfe- 

I 	 I ring him from Agartala to Kohirna. 

* 	 Issue notice on the respondents 

I 	 I to show cause as to why this applica-

tion should not be admitted and the 

reliefs sought for should not be 

granted. Returnable on 24 .5.96. 

	

• ' 
	 List on 24 .5 .96 for show cause 

t and consideration of admission. 

Heard Mr Dey on the interim 

e relief prayer. Issue notice on the - 

• 	
respondents to show cause as to why 

t the interim relief sought shculd not 

be granted. Returnable on 10 .5 • 96. 

contd... 



I O.A- 64/96 

oA/rA/cc/RA IV/. 

	

OFFICE NE 	 DATE. 	 fl R D B 
•:.•-•• 

	

26.4.96 	 List on 10.5.96 for disposal  of 
- 	 - •. 	 show cause on interim relief prayer. 

Pending disposal of the show cause on 

' interim prayer the operation of the 

transfer order-dated 29.3.96(Annexure 

	

• 	II.) insofar as it relates to the 

applicant, Shri Dillp Debnath, is 

stayed. 

_ 	. y__/J_. 	steps within today. 

	

9/ c4 	 Respondent No.3, 1cecutive Engineer 
- 	 , (Electrical),Civil Construction Wing, 

	

- 	 • -. - All India Radio, Q.iwahati-3 be served 

by messenger within 30.4.96. 

- 	 - 	 - 

'Member 

'pg 

10.5.96 	Learned counsel Mr B.R.Dey for 
Hcvb). 	

V 	 the applicant. 

Show cause has not been submitted. 

- 	Learned Mdl.C.G.S.0 Mr A.XChoudhury 

seeks for one week time to submit 
- 	' 	- 	show 

List on 17 .5.96 for consideration 

•1 , - 	 . 	- 	of show cause and admission. The pre 

3 1 .-/L& d57_ '—'- 
	 , : vious date of 24.5 .96 stands altered 

,tlo. 	:- 	 , 	
• 	 V  to 17 .5 .96. 

- 	The interim order dated 26.4.96 

will continue till disposal of show 

cause and consideration of admissi9n. 

-. 	 - - 	 - - Member 

	

pg 	*' 
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• 	OFFNCrE 	 jDATE 	 ORDER 	 fr 
•S•S554q 1 0 17-5-96 	Learned counsel Mr.B.R.Dey for 

• the applicant. Mr.A.K.Choudhury Addi. 
C.G.S.C. fOr the respondents. Mr.Choudhury 
prays that the matter of the admiSsion be 

•  taken on 21-5-96. Allowed. Adjourned for 
consideration of show cause and admission 
to 21-5-96. 

. 	 -.- 

./ 	 • 

1 1m 

22-5-96 

4~1 
Member 

Mr- B.R.Dey for the applicant. 
Mr.A.K.Choudhury Addl.C.G.S.C* for the 

respondents. By consent be taken up on 

24-5-969 
CJ? '-- 	

--- 

	

,v;• 	£3 e 

im 
-4- 
Manber 

Mr B.R.Dey for the applicant. Mr 
A.K.Choudhury,JJd1.c.Q.S.c for the res-

I pondents. 

Perused the application and show 
cause. Heard Mr B.R.Dey for the applicant 

and Mr Choudhury for the respondents. The 

applicant has submitted this applicat.jon 

against the transfer order No .1(7 )/SE(E)/ 
95 -3/677 dated 29.3.95 tansfering him 
from gartala to Kohima. He has also 

submitted a representation dated 15.4.96 
to Superintencttng 1gineer.(R)c0c .W.,AIR, 

New Delhi against the transfer order on 

account of his personal problem and has 
also requested therein for posting in a 
place pf his choice • This representation 
has not been disposed of. Mr Dey submits 
that even, according to the transfer policy ,  
whLbhpresc'rjbe as 2 years stay in cate. 
gory C jce the applicant has not comple-
ted the per1dof 2 years stay in Agartala 
which falls in category C and therefore 
the respondents are not justified in 

/ 

con*d.. 
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. 	. Page No. 

O.A. .. 	 V  

of 19 . . . 	, .• , • 	• 	• - 	, _, 	. 	. 	. 	, . 	, 
)FFIC 8 NE 	 2V.Ti 

. 4 	.- 	. . IF . . -, • • • 	• 	• 1 	• 	• • • • • . . . . . . . . . 
ORDER 

* 24.5.96 transferring the applicant before comple. 

tion of two years in Agartala and there.. 

Lore tbe transfer order is illegal. 

V  liowever, this contention of Mr ,y needs 

not be considered at present. The appli- 

cation is disposed of with a direction 

to the respondent No.2 &  the 	iperinten- 
ding 	ngineer(E), C.W.C..AZR. New 1lhi 

• V  to disps 	of the repreentation dated 
•••• 	 .., . 	

V 	 ' 15.4.96 submitted by the aplic ant 	V 4 
V 

. 	
V expeditiously and on merit. . 

The respondents are directed not to 
• 

V V 	

V 

implement the transfer order dated 

H L 

29.3.96 insofar as it çelates to the 

applicant till disposal of the represen 
V  tation. 	 V  

f IV•t& 	A). Th 	dpplicaton is disposed of with iV  
V 	 - 	. the above direction • No order as to Costs 

4.AJ€' 

•f 	a::' ' / VC 	

1 

:fr 

'V 	
• 

Member,  

/ 
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I N THE CENTRAL ADNI NISTRATI VE TRIBUNAL GUWAATI BENCH 

ORIGINAL APPLICATION NO.oF 1996 

Sri Dilip Debnath, 

son of Sri Anil Debnath, resident of 

Purba Noagaon, P.O.-RanirBazar P.S.-

Jirania,District-west Tripura Pin-

799 035,at present working as Tunior 

Enineer(Electric,a1) in the Deoartment 

of Civil Construction wing All India 

Radio, Agartala P.O.-T.V. Tower,A.D. 

Nagar, Arartala-3, 

a . ... . Applicant 

-VERSUS- 

Union of India represented by the 

Secretary, Ministry of information 

and Broad Pasting, Government of 

India, New Delhi. 

The Superintendent Engineer(Electrj 

cal) Civil Construction wing ALL 

I NDIA RADIO, (Go Vt • of I ndi a 5th 

Floor, Soochana bhawan C 1 G.o. Complex, 

New Delhi-hO 003. 

The Executive Engineer, 

(Electrical) Civil Construction Wing, 

cofltd .... p/2 

1 
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ALL INDIA RADIO,Chandmari, 

Rajgarh Road, Guwahati-3. 

.Resporidents. 

DETAILS OP APPLICATION: 

1.ARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS 

MADE: 

The application is made against the transfer 

order No.-1(7)/SE(E)/95-5/677 da-ted-29-3-96,issued by the 

Respondent No.-2 wherebythe applicant áongwith thirty 

Eight others have been transfered' and the applicants 

serial no is 25 and he has been transfereci from Agartala 

to Kohima with a further direction that the applIcant shall 

move first and the erder should be complied by 30-4-96. 

JURISDICTION OF THE TRIBUNAL : 

Tha applicant declares that the subject matter 

of the order against which the wants redressal is within 

the Jurisdiction of the Tribunal. 

LIMITATION : 

The applicant further declares that the aopli-

cation is within the limitation period prescribed in 

sect±on 21 of the Administrative Tribunal Act.,1985. 

PACTS OF THE CASE : 

4.(a) 	That the applicant is a B.E.(Electrical)and he 

contd. ..p/3 

I 
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was appointed as Junior Engineer (Electrical) by order 

dated-8-4-38 and he Joined on 26-4-88 in Bhawani Patna 

Oris'and Subsequently the applicant service was regula-

r! S ed. 

That the applicant was transfered from Bhawani 

Patna to Belonia under the then Agartala Sub-Division 

vide order dated-2629 March 1993,passed by the Respondent 

No.-2 and the applicant Joined Belonia after release from 

B.H. Patna on 7-9-93. 

4/(c). 	That thereafter the applicant was again 

transfered from Belonia to Agartala on request byorder 

of the Respondent No.-2 dated-17-5-94 and applicant 

Joined at Agartala on 1-7-9 4 which is home town where 

he is to look after to old Lather and mother 

That thereafter the applicant was again trans-

fered from Agartala to DeDo by order of the Respondent 

No.-2 dated-27-5-95 but on representation on family 

ground said transfer order was cancalled by order No. 

1 (7)/SE(E)/95-S/2594 dated-16-9-95. 

c0 y of the said order dated-

16-9-95 is annexed herewith and 

marked as Annexure-I. 

4.(e) 	That the applicant state that the Election 

commission announced General Election to the Lokshaba 

contd.. .. .p/4 
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Assembly IPt e various states including Tripure to be 

held from 27th April to 21tt May 1996ereafter Election 
v h9W'M 

Commission Prohibited any transfer and ce t etc. 

which is known to all. 

That the Responaent No.-2 vide order No.-1(7)/ 

SE(E/95-9/677 dated-29-3-96 transfered the applicant 

alongwith thirty eight others and the applicant serial 

No. is 25 in the transfer order and he Was directed to 

report to Kohima in (Nagaland) and directed to coiplied 

with the said order by 30-4-96. 

Copy of the said order is annexed 

hereto and marked as Annexure-Il. 

That the applicant states that he served at 

Bhavani Patna Oris&v,  for about Five year and Three months 

and was transfered to Belonia in July,1993 and on family 

ground he was transfered to his present Place of Dosting 

at Agartala in July,1994 and he has not yet completed 

3 years of service. 

That the applicant states that he received 

the aforesaid transfer order on 11-4-96 and made a Tele-

graphi C.. representation to the Respondent No • -2 Urging 

upon him to allow him to continue at Agartala on family 

ground by reresentatioki/appeal dated-15-4-96 but the 

applicant has not heard any thing about the fate 

r 

contd ... p/5 
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representation/appeal. 

Copy of the said representation/ 

appeal is annexed hereto and 

marked as Annexure-Ill. 

/X5- GROUVDg PQR ' RELIEF  kL tTH LGAL PROVISIONS : 

5. (a) 	Fthr that the aiplicant not having completed 

even2 years of service at Agartala, such transfer is 

against Government poll :y. 

5.(B). 	For that after notification of General Election 

	

JAI 	 by the Election commission of Incaa any transfer in 

	

, 1rt1 	violatIon of guide line of the ElectioncgissionA 
1tT-4' 

For that after Election Notification when 

transfers are prohibited the impugned order of transfer 

can not be held to be in the public interest. 

For that frequent transfer is also against 

the economic policy of the Government. 

6. DETAILS OF THE P'IES E1AUST : 

The applicant declares that he made reoresen-

tation dated-15-4-96 (vide Annexure-III)but has not heard 

anything from the Respondent NO.-2uptill now and as the 

deadline is 30-42-96 to Complied with the transfer 

order (Annexure-II).There is no other alternative but to 

contd.. .p/6 
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filet this ar.plication under section 19 of the Adminis-

trative Tribunal Act, 1985. 

MATTERS NOT PRE\OUSLY FILED OR PEI1; WITH ANY OTHER 

OUT : 

The applicant further declares that he had not 

previously filed, any application, writ petition or suit 

regarding the matter in respect of which this application 

has been made, before any court, or any other authority 

or- any other Bnch of the Tribunal nor any such applicat-

tion, writ petition or suit is pending before any of them. 

RELIEFS SOUGHT : 

That in-view of the facts and circumstances 

mentioned in paragraphs 4 and 5 above the applicant prays 

that therelevents record c'ialled for and the Respondents 

may kindly be derected to shaw cause as to why the re-

liefs sought for in this application should not be gran-

ted and herusai of the •rbcórãs and after hearing of the 

parties o'the cause or causes shown, 'he pleased to 

grant the following relief :- 

8(j) 	To set-aside the order of transfer issued vide 

order No.1(7)/SE(E)/95-5/677 dated-29-3-96 (nnexure-II) 

so for the applicant is concerned, 

INTERiM ORDER,PRAYEL FOR : 

Pending final decision of the application, the 

contd...p/7 
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applicant prays that transfer order dated-29-3-96 

(Armexure-Il) may kindly be stayed otherwise failing 

04c the applicant will suffer irreparable loss and 

injury as he is to look after his old father and 

mother at Agartala. 

10 . 	S S • • • . • 55••••• •. I S • S .• 0 •I SII••e• 

The applicant is filed through Advocate. 

11. PARTICULARS OF I .P.O. 

I.P.O. No. 809 345778 dated 25-4-96 payable at 

Guwahati Head post office for Rs. 50/-. 

12, LIST OF ENLOSEPS : 

As stated in the Index, 
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VERIFICATION 

I, Dilip Debnath son of Sri Anil Debnath aged 

about, 32 years, working as Junior Engineer(Electrical) 

in the office of the ALL INDIA RDIO,Civi1 Construction 

wing at Agartala, resident of :Purba Noagaon,P.O.-Ravir-

Bazar,.S.-JiraniQ,District-West-Trjpura,pin-7gg 035 

do hereby verify that the contents of paragraphs 1 to 

4, and 6 to 12 are true to my knowledge and those made in 

paragraph 5 are my hurile submissions before this Hon'ble 

Tribunal and that I have not Supressed any material 

fact. 

xj&~ &L4 4  

Signature of the Apptant 

Dted-26-4-96 

Place Guwahati. 



~1~ ~P  "C 
S..... 	

•L M OF IlA 

j iof the Super Intendin, LnUIflecr 

JCivi I ConstructionVIirj, Al IDndia Radio 
9 

-1 - -< 

' 	
5th floor, Soochna Bhawan 
OGO Complex, LOdhi Road, 
New Delhi -. 110003. 

No.: 1(7)/SE(E)I95 - S/ 0 	 Dated: 

OFFICE ORDER 

The transfer order of Sh. 3. Debnath, JE(E) AartQla 
issued vide this office order No.; i(7)/SE(E)195 - S11432, dt. 

27.5.95, is herebyoancel led. 

Issued with the a 1 roval of Super interidiflu Enjineer(E), 

CCvV, AiR, N. Delhi. 

(RAJINDER SJGH) 
E/A to SuporilitolidinJ ;nejineer(Elect) 

for Su1rj5ntondinj Enineer(Elect) 

Sh. D. Deonath 
JE(E), 
AQartala. 	. 	 .• 	 . 

Copy to: 

The SSW(E), COil, AiR, Soochna £iha/an, N. Delhi in response to 

your office letter No.: SS'X(E)1101713465, dt. 4.9.95. 
The EE(E), CO1, AIR,Guwahati for necessary action please with 

the instruction to adjust Sh. S. 	arua, JE(a) within your 

jourisdictiOn at your end. 

The AE(E), CcI, AIR, Guwahati. 

4. Sh. U. 3arua, JE(E), CCVi, 	Silohar. 
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ovrprrf 	o.ia / 

Oifice of c 	ir- 
ivi 	Ccrruciop win; 	: rdifl 

5th Floor, Sco:hna Dhawan,  
Wew Deihi-1 1 000, 

• Transfer/Posting ofhe Following Junior Engineer 	I E. ect. , 	are heresy ordered, 	in the sarne 
capacity to the places oentioned against their naree 	in Puhiic 	Interest with ined.iate effect. 

.51. ifaee Psent Posting Transferred to Renarks 
4o.  

. Sh. Ravinder Singh khwani Shawan, Leh In partial nothfication to order date 
SiibDiv,, 	Delhi 101 9 - 93 vice Sh. 	Dharsendra Kuier 

transferred. 

. Sh. S.S. 	Kaushal . 	au SSW(E, 	Dehi Vice Sh. De Prakash Transferred, 

3, Sh. 01 Prakash SSW 	Delhi Srinagar Vice Sh. 	V.V, 	Latiyar 	transferred. 

4. Sh, V.K. 	Latiyan Srinagar SSE), 	Delhi Vice 	Sh. 	Shiv Pr?sad 	ir;r.serred. 

.5. Sh. Shiv Prasad SSkE), 	Delhi Srinagar Vice Sh. 	Shrawan Kuar Trns(erred, 

6. Sb. ShrawanKuar Sinagar EEIE, 	Div.- Vice Sh. 	5J. Supta Transferred. 
npii 

•_7. 	Sb. S.K. 	Kbandelwal 
0 	

SSW(E), 	Delhi Jaipur Vice Sh. 5.5. 	Agarwal 	Transferred, 

8. 	Sh. S.S. 	Agarwal Japur 
X . 

SSWlE1, 	Dehi Vice Sh. S.K. 	Khandelwal 	Tansferred, 

° 	Sh Dhar&endpr Ku;ar Lft SW(E) J 	L Vice Sh Sahhr 	Trafrred 

10. 	Sh. A.K. 	Tripathi Soochna Bhawan, areiiiy Vice Sh. Abdul 	Mohit Trans.'erred, 
SubDiv., 	Delhi 

Ii, Sh, R.K. Nathur 

Abdul Mohit 

Sh, Vinad Kuar 

5h  si:. Supta  

Elct, Circle Office 	Soochna Sawan, 
Delhi 	 Sub-Div, 1  Delhi 

areil jy 	 irifcrt, flehi 

Sirifort, Delhi 	Ch&udi' F 

EEE, ;iv,-1 
Ir j.h 

Vice Sh. A.V. Tripathi Transferred, 

Vice Sh. Vinod Kumar Transferred. 

Vice Sh. J. K . Oberoi Tran'erred, 

Vice Sh. 



Sb. K.B. Vaid 
4 

Sb. Raipal Singh 

Sh. Sadhu Ra 

I 	18. Sb, V.S. Kud1as 

Soochna Bhawar 

i.P. Estate, 
Delhi 

andi House Ph-lI 
Delhi 

kashwani Bhaan 
Sub-Div., Delhi 

kashwani 8haan 
Sub-Div., Delhi 

'L 
•1 	 '1 CII 

Vice Sb, Raja! Singh Transferred. 

Vice Sb, Yogender TransLerred, 

Vice Sb. V.5, Kundlas Transferred, 

Vice 	.. 	Sj 	TransfErred, 

19, Sb. Harender Singh 

20. Sb, M. Oberoi 

Sb, S.B.S. Saini 

Sb. Harjeet Singh 

Sh. Neelotpal Dey 

Sb, B. Bishwas 

Sh. 0. debnath 

U. Sh. Pradeep Paul 

Sb. F.D. Das 

Sb. Saar Roy 

79. Sb. Laydeep Das 

30. Sb. S.K. Haidhar 

31, Sb. Yogender 

52. Sh. J.K. Sabharwal 

Sb. K.C. Deka 

Sb, T. Chabraborty 

35, Sb. V.N. Singh 

• 	ya Nagar, 	Delhi Elect, 	Circle Office Vice Sb, R.K. Nathur Transferred. 
LEi 

Chandigarh Mardi 	ouse Ph-Il Vice Sb. Sadhu Ram Transferred. 
Delhi 

Elect. Circle Office HPT Sorsya, 	jallandh2r Vice Sh. Harjeet Singh Transferred.' 

Jallandhar Dhubri Exlstine Vacancy. 

Itanagar Guwa.hati Vice Sb. 8, 	Bishas Transferred. 

Gusahati Shanti 	Pietan Existing Vacancy 

gartala Kohia Vice Sb. P. 	Paul 	Transferred. 

Kohia Partaa Vice Sb, D. 	Pebnath Trancforred, 

Shilong Itariagar Vice Sh, Niiotpal 	Day Transferred. 

Calcutta 6artol: Vice Sb. aydeep Des Transferred. 

Gangtak Calcutta Vice Sb, Saxar Roy Transferred. 

Calcutta Shiiong Vice Sb. P.B. 	Das Transferred. 

Ravinder Rangshalla, Akash 	:aan Vice Sb. Ravinder Singh Transferred. 
Delhi Sub- 	eihi 

SSW(E), 	Delhi ia ?haan Vice Sh, K.B. 	Vaid Transferred. 
'i'.., 	Delhi 

Guabati Division ahi 	Sub-Division Vice Sb, T. 	Churabcrty Transferred, 
1 P1 anni ng 

Suahatj 	ision Guwahati Division Vice Sb. K.C. 	eka 	T'ans{erred. 

• 	4h atr.a 	'ivisicn Vice Sb. 4.K. 	rya Tranerad. 
Pierninç' 

' 
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. Sh. Bharat Li 	 V a s Eti n 

39. Sb. M. 	tiyr 	 ti a 	 i5, 5rt UI Trred, 

T 5 7 	11 7 ,  2 	25 2, 	, T 	, :, 	T 	iii 	ir5t aftEr hrr; c',r 	eir 
: their 	uEr;r 	ttind i t 	2CE. 	 b 	tictly c:!i 	y  

i- 	P' çy 	:- 	 at9' 

€ ,- 	 rjr1 	fJr 	-'c' ;pr 

-r.,'' 	EE/SSWE, CCW,  

utI 

T.:per!rtei; ErEr Eeri 

: 	'-- 

-. --. 	 -- ,-- -!--."- 	 - 

iR 

sr ' ', crw, 

ii 4SWE' J 	i:  

tCC 

1? 	 c - e. 

c~ ~~ --I 	\ 



	

epeAic. 	TT 	 - POST 

_ _ 	 JEFJ 	AMMBFOM _ 	__ 

' STATZ 	 EXPRE 
4 

SLEcTAIR 
SOOCHN.k BH&WABN 
IM DELHI 

L 	Co!IDR ME ACA1AI. HONS TY4N FOUR !EABS TENNUE AS I S'ERVD 
iV.E PUJS YEBS AT DIWICU1fl STATION BH'PATNA (kLk}NDI ) 

T1N 11 MONrH3 AT MEW/rE STLTION ESLOMA AND PREVE111 WTAL 
FA1412 COLLAP$ING MMT PRVNI FAMIif PABALISCIOI (.) OR 
KUMIX CONSIDER ME SI1HB/SIULLcEG (.) LtNDIX INXIM&TE 

• 	 D. DBTH 
JE (EICT) 
AGAA4 & • 	- - - -. - - S(4m.}Th__T 'TZLEA.JD 	— 	S — — - - 

OVEErTh TNIX  
OFFICE OF THE &EQTIONkL OFFICER ( .ViCTRICAj  ) 

C.0 .W •, A • I. R., AAIA. 

NO,SO(E)/A(/9&..97/3/). yO 	Dated the 1th April,1996. 

post copy forwarded for information tbroiigb proper Cbrmel to 

The 8erjejj  Engimer(E), 
C'•C.ii., AU, New Delhi, 

Respected Sir, Related to the transfer order No.1(7)/ 
SR(3)/954/677 dt, 29.3.96 1 &kjrd attention for 
Sympathetjcal cOr ideration as well as to save ow fanzUr from 
definite paralisation please. 

Sir, authority might have well known -to the tact, inspite 
of I am reiteraeing that I got fist appt. and joinsd as 
at Bhawani pati (a].4ham1j Uthen djfjcu].t station ) on 26J4...88 
and served upto five plus years • And getting transfer I did 
joinzx1 at D3lonia ( Another reu*te station ) on AugS93. Forturte1y 
Serving after eleven rtnths I got another transfer order wtre 
biher 'authority consider me at home town &grtala and jotmd 
on 1.794, Again, it is very unitky to say that, after serving 
10 monthS at home town Agartala I got another cursed transfer 
order dt. 274.5_95 Where place of posting consider was at Diphu 

3SA}4). 
\\jontd .. . 
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• 	 Coyidering rr  representation related rV hard family.. stwyivaj9 
competent atbority hige4 4 canaelW that = said order tide office 

• 

'V 

	

	order dt. 16-9-95 for which whole of family was gratefu]. e.r1 80 

obliged. Again within 6 months of cancel3Ati cy.t  order as above 
( Serving less than 2 years at hong town ) I have again been 
transfered to another remote station Kohiriv, Nagalaxil vide 
recent orddr NO. 1 (7)/S (E/9S/677 dt. 29.3...96 Which is very 

I 	unfortunate, ill.$ated on me as well  as hard..a urvived famjjy 
V 	

counter part. 

• 	I 

In Continuation to the above I am expring few lits 
related to ty family Cozern that it might have well known to 
the authority, . self being'3lder son, only earning 8ource of 
hard survived, handicapped faznil.y having ailing parents ; 
fortunately unable to manage yet for two imirrigeabie un-nrrjed 
sisters for their well life-line which not only conpelung me 
to sustain the acute family problem but also make me nnta1]y 
very jaiamej 	• V 

Thus, considering the above I may k1m3y  be allow  to 
ContintV. Agartala atleast hOn?3 town tennure 1+  years which will 
pront possible Coli.apslng/ paraltasatton of our family please. 

In addition to above to cease t 
of our had..survived 	family ompe tent authority may 
sider t 	tkn ax oiay option of posting  as below positevely 
in place of Eohlma So that I may be able to to communicate easily  
jthjn short duration of home t0wn journey t0 over com,, the 

possible all tamj]r burden as well please. 
Z 	tIOD  
• 1. ailc; •  

2 0  8h1.11oxig. 

Your 8yxathetjca1 order/cotnnjcatjon in this regard 
Is highly solicited •  

Yours faithfifly, 

( D. DEBNATH ) 
E(3) CI,AIR, 

Ack1!TALA. 

I- 

II 
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• IN 
	CENTRAL ADMINISTRATIVE TRIBUNAL 

GU.TPiATI BENCH 
GUWAHATI. 

In the matter of :-

O.A NO. 64 of 1996 

Shri Dilip Debnath 

applicant 

- Vs 

Union of Ihdia & others 

..... Respondents* 

written statement/show cause for and on behalf of 

Respondent NO. i, 2 and 3. 

I, Satish chanctra, Executive- Engineer(Elect.), 

Civil construction wing, All India Raciio,Guwahati-3 

cio hereby solemnly affirm and say as follows : 

j) That I am the Executive EngineerEleCt.),C1Vil 

construction wing, All India Radio, Guwahati and Respondent 

No. 3 in the above case. I am acquainted with the facts 

and circumstances of the case. i have gone through a copy of 

the application served on me and have uncierstood the 

contents thereof. Save and except whatever is specifically 

admitted in this written statement/show cause, the other 

contentions and statements made in the application may be 

deemed to have been denied. I am competent anci authorised 

to file the written statement on behalf of respondents 

• NO. 1 and 2 also. 

That the statement made papagraph 4(a) and 4(b) of 

the application are admitted. 

That with reference to paragraph 4(c) of the application, 

I beg to state that the applicant was transferred to 

Agatala at his own request. Department had only transferred 

• the individual from ]3hawafli patna to Beoflia, in public 
interest. The Applicant's transfer from Belonia to Agartala 

can not be considered as routine transfer as the same was 

made against applicant's request on sympathetic grounds. 

()7'9 That kkm  skaxemmat with 	reference to paragraph 4 (ci) 

/ of the application, I beg to state that the applicant was 

41//p .i/7f 
transferred from Agartala to Diphu vide oraer ciated 27-5--95 

in public interest this being the second routine transfer. 

This mtft also cud not materialise as the applicant again 

submitted his representation for non.-implementatiofl of 

transfer orders through political approach. 

contcL. . .. . . 2/- 
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5) 	That with reference to paragraph 4(e) of the 
application. I beg to state that the transfer was purely 

in public interest. 

	

9. 	That the statement maae in paragraph 4(f) are 

correct. 

7. 	That with reference to paragraph 4(g) of the 

application. I beg to state that the applicant was 
transferred at Agartala on sympethetic grounds keeping, 
in view his personal grievences hence the time bouna 

transfer policy is not applicable. No perioa of stay at 

Agartala was committed in the orders dated 0.5.94 as the 

transfer was on personnel grounds. However as per transfer 

policy, the tenure at Agartala is only 2 years and not 

three years as caimect by applicant. 

. 47 That with reference to paragraph 4(h) of the 
application, I beg to state that the applicant submitted 

representation after issue of orders dated 29,3.96 for 
cancellation of his orders. 

That with reference to paragraph 5(A) of the 

application,I beg to state that transfer at Agartala was 
On* personnal representation of applicant hence time bound 

transfer policy not applicable. 

iO) 	That with reference to paragraph 5(3) of the application 

I beg to state that the transfer df a technical staff is 

in public interest and his services are not even remotely 

connected with the election processes in any way. 

ii) 	That with reference to paragraph 5(6) of the 

application, I beg to state that the transfer was purely 

in public interest. 

That with reference to paragraph 5(D) of the 

application, I beg to state that the said transfer can 
not be consicterect on frequent transfer as this being the 

only second transfer of applicant, if materialiseci. 

Otherwise the other transfer were either on request or did 

not materialise. 

That with reference to paragraph 8 of the application, 

I beg to state that the orders are in public interest and 

issued keing in view the necessity of employee in public 

services hence canAbe seit aside. AS per the CCS Rules, the 

applicant is bound to be transferred any where in Inctia 

as per the requirement of services. Hence the applicant 

may be directect to proceed on transfer to his new place of 

posting,keeping the exigency of services & second transfer 



- J 
* 

in public interest sincetis joining the deptt. in 4/1988. 

The applicant is serving in his home state and 

habitual for representing againsE each anci, every transfer 
orders. Further the transfer of technical person is basea 

upon the necessity of works hence the prayer of the 
applicant may be dismissed. 

That in view of the facts stated above the Hon'ble 

Tribunal may be pleased to vacate the interim orcer of 
stay. 

That the applicant's request for transfer to Silchar 
or shillong clearly goes to show that he is willing to be 
transferect to a place of his choile. I beg to state this 
is not aciministratively possible. 

i6) 	That the applicant is not entittlect to any relief 
sought for in the application and the same is liable to 
bectissmissed with costs. 

VERIFICATION 

I, Satish Chandra.. Executive Engineer(Elect.), 

Civil O3nstruction Wing, All Iniia Radio, Guwahati, cto 
hereby cteclare that the statements maci.e in this written 
stateemtn/show cause are true to my knowlectge cterivect 
from the recoras of the case. 

I sign this verification on this 14th aay of May. 

1996 at Guwahati. 

_ I c 
it DEPONENT 'U 

Executive Engineer (elect) 
-000000-. 	 C.C.W. A.I.R. Guwahatj 
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 Civil Canatruction UirlQ, A.I.R. 
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"NO, 	
Dated, Salonia P 

	

	
Th. tith April 0 94 

To 
The SUPWiNtonding Lngirie.r(j), 
Civil Genstructi,n Virig, 
AU Ini. sdL, 
Now DaThl, 

C TMROUwq 	PROPER 	CHNtEL ) 

SM61 00  Rsptas.ntatjon at Salt. 

Ref,.010w Osihi Qrdet Not 22O13/1/9...64. 
t. 15th 86e0i.'p3. 

Apst.d Iii, 

(177 

In 	 Iu the •bo. Qf?1c O'd.t lMt. time of 	iating Agartala Lisatricil Iub'Oivi,j.i, to BöIutt. 
Uettic.l $Ojvjsii,t nd th. day to day luaking .?tez of e.sa *art.Ls UIttLcal Csunt.r p&xt wiJ.i be fzs 5 $ilehs ElsøtrLó.1 $*44tiis1801 whl&i will t•ntativ.iy down@ the eurt.ij..nt- of saetia s$ , tricaj, 449t1oft wndr Agaitsis Uictrice1 RLvisLgs ?r the vatiavS ptøj*t fVtwing wd•r this e  To avail /ntetaL the p.sei-I. ?p shaso. to •tay..t hum, town Agartal. I 

.sl? ?Qt trars.f.r ?ro. Balonia (1.ctri@.1 Reuse $0 jhW *aitlm Sleut,j.,j laotian without elaisIMg any  YTA sam ethud .11owanci* in this conneotj,n as well a* pr 'ci? int.i.e, Your $*...th.tie , l tVflSidaratis ia this aeçsr will be aliett.d. 	/ 

rrth.i I em hereby giving ?.w Un.s tor.f
a

sim 
kind tnfggeaUan and afleideratiri pleas., Sir, •alj 	psPem •t Rhwa.jp.% (iftLui% •tatioø) Of 4.hai,d*, rIae ltas • *pru eill and •erV.tth.re  vp-ta wly'93. Aftur iog iwe, .Lwe.i a?tp' several røpr.eintatiers for Agtala and l..tl, I eb itasafap at IeJ..cni*(Trljwra) and Joir( on Awu.$ 	3. 1 
this razm 1 •e •*pz.ssing !'' Un.e for your kind ur.,..d.., 
that 1 a. she 	son and. anly .st*ing .ours of our fadly 
and a6ardin91y 1 Ih'av* bCqaoiOLLing to sustain .*tta b4l_ 
siø I.i,g aek as ilAng parents and achool going ysu$9atarc 
deesndiflg wp.n s 

N.new% as the *ert.La tl.aftia.l, 1ài.givi.i.n 
to oats. Wut?tad and ths EløCticaJ rII** 	wJIJ *U 

jai, 	tr&CIJ lè'Givi'sLot,, iy a.e of transfer tees 
l.).,. to Agaita.La( faraing Tt*) 4 athers).y .onii*-by 
ya trasiowi erdar so that Ud*ra19n.d could r..a.AfV 1i*thisthq 
hen. stats asd Ia abUg.. 

Y*ura Fii, .h?u1Ay, 

( otlip Debnath 	) 
S.otionsi Urfic.r(i), 

AIR, CDJ, lelania 

Bt 2T SG-Sø- 
Te2ESS11 	

.WW 
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De*r Shri flag, 

I am in receipt of yot7' lett,r 

dated 	41h 	July, 	1995 	regarding 
of 	 Pulp 

Dehuath, Junior Engineer (E 	t.), CCW, 

AIR,. Agrtkl1 to fliphi. 

With rgrd. 

Tours ninenrely, 

SINGH IWO) 

Stirt DIpt 	Uftg, MLA 

p re eldent 
Triputi Pridetlh Youth 

CongreO (1) 
Gt,flref 	1&VU 	 - 

AGARTAUA. 

i; 
vi 


